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CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCH

O.A/350/287/2019

■ Coram: Hon'ble Mrs. Manjula Das, Judicial Member
Hon'ble Mr. Nekkhomang Neihsial, Administrative Member

Date of Order: 27.02.2019

Pradipta Kumar Kundu, Son of Late Pranab Kundu, by faith Hindu by 

occupation service, aged about 37 years, permanent resident of E/127, 
Central Govt. Quarters, Tolygunge, Graham Road, Kolkata-700040, 
Presently residing at Congo Building, Sector-A, Near Helipad, Naharlagun, 
Arunachal Pradesh-791110.

—Applicant

Versus

1. The Union of India, senyice through the4|eretary to the Govt, of India,
4 Hh ' K

%

Ministry of Home ^Affairs, int^n^^^e^Bureau, Mbrth Block, New Delhi- 
110001. /

2. The DirectorfIn01ige^c^Bur^m^^)v^®ndia^'5|Sardar Patel Marg,
New Delhi, llOlftl. - f & |

3. The Assistakt :&irecto%rS'ub^ii^^Iht5ligence Bureau, Govt, of India, 
Itanagar, Office) at Old^SSB/Watt^Complex, Gbjipjir Tinali Chimpu, 
Itanagar, Arifpach^B^eli4l|^®S®&r>-<x /

4. The Joint Deputy (Qil-eS^nyE, SubsidiSy-/fritelligekce Bureau, Govt of 

India, Itanagar,’Qfffe^at O^SSBJA^tfs;Cotfplex,/Gohpur Tinali Chimpu, 
Itanagar, Arunaicli^lP^ade^^m^Z 911^11,.

■•V

—Respondents

Mr. A. Chakraborty, CounselFor the Applicant(s):

For the Respondent(s): None

ORDERfORAL). -1

Per: Mrs. Maniula Das, judicial Member:
c.

■ Heard Mr. A. Chakraborty, Id. Counsel appearing on behalf of the

applicant.

2. The case of the applicant, as submitted by Ld. Counsel, is that on being 

transferred to BIP Bumla vide Annexure-A/2, the applicant initially made
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i representation, which was rejected vide memorandum dated 09.11.2018 by 

the Assistant Director/E. Subsequently, he made another, representation 

04,12.2018 explaining his predicament with regard to his illness and also 

enclosed the medical reports in support of his claim. However, the same was 

further rejected vide Annexure-A/5 dated 11.02.2019 and as per Office Order

onr

No. 54 dated 15.02.2019 his date of relieving has been fixed on

05.03.2019/AN. Being aggrieved, the applicant has approached this Tribunal

in this present O.A.

We have gone through the speaking, order passed by the Respondents

under Annexure. We find that althouglyno reason has been assigned for
;x '

rejection of his subsequenMepresenfattaUmt furtherliberty was given to the 

applicant to make? ftJ&her pfefore *|he\Assistant Director,
' * W JS/' ^^is. ’Sk \ 4 j

Respondent no. 3,fif'^ie is hpt*hagg^^^pl^tra1isfer ®d |vith his posting at

SIBBumla. \ \\V#• • 1 w / t l X \ W
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4. In view of that, we deerfyNwand proper^o^lrfeft th/applicant to. make a
\ / /

comprehensive representation Before ,th^R%po.n’dent no. 3 within a period of
i'

one month from the date of r^eeiptxLa-Gopy of this order by annexing the 

medical document to substantiate his case. On receipt of such, respondent no.

3, shall dispose of the same by a reasoned and speaking order by affording an

opportunity of being heard so as to establish his case with related documents, 

i.e., medical prescription and medical advice to the respondent authority, 

within a period of 4 months from the date of receipt of such representation. \,X

5. We make it clear that till the representation is considered and disposed of, 

the applicant shall not be disturbed from his present place of posting at 

Itanagar. The interim order will also continue till the order is communicated

\\
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to the applicant and will also continue for a further period of 10 days from the

M& receipt of such order from the respondent authorities.rf

6. With the above observations and directions, the O.A stands disposed of. No

costs. <r\-
.-"T"-------

5
(Nekkhomang Neihmi}^ 

Member [A]
(Manjula Das) 
Member (J)
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